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Chhotey Lai e Rpplicant

ees Respondents

Hon, fr. Justice U,C, Srivastava, V.C,

Hone Mr, K, Obayya, #,0,

(By Hdn. Mr, Justice U,C, Sriuastava; VoCa)

R . The applicantAwas‘appointea as a Casual Labour

in fheuyéar 1978'ih the Postal Department, The services

of the ap@licant were terminated on 29,6,1987 against'uhich
the epplicant filed,é clgim petitign'which was alleweQ by this
Tribunal vide'its order dated 5-1-1991, ﬁespita'seru;cé,

no Counter Affidavit has been filed as sucﬁ the-casg is being
diSpOSBﬁ.Of finally as it appéabs that respondents are not

interested in riligng Counter Affidavit,

2, .The Trlbunal, vide its abave mentloned judgement
hald that the termxnatlan was manlfastly lllegal being in
vielation of procedure prescribed under Industrial Oisputes

Act, The terminaticn erder was gquashed and it was observed

_ that the applicanc will be deemed to be in continuous sarvice

for other purposes than salary., It was left to reSpondents

to censider his case for regularisation,

- 3 ﬂccordlngly, the appllcant was not permlttad

4

to carry on the duties upte 10-10-1991, He moved another

application to the Chief Post Master General, By means of
this application, it waé requested that the applicant may be
taken in service and he may . pe given salary frem 9-7-1991,

4, The respunﬁents were silent upte 24=10-1991 and
' that '

i on 25-10-1991 issued an order stating/as per orders passed
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by the Hon, Tribunal, the applicant will be deemed to be
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in continuougvservice for other purposes and he will not be
entitlgd to get the Ealary.from:the date of términation.

The applicant will be ~allowed tm.carry on his dutieé.and he
will get his salary from thE‘d@té of hisljoining; In the

mean-time junior to the applicants Shri Faiju Lal and

- Ravi Kumar and Rem Sahnkar were regularised and they

are getting higher salary. d#hen the épplicant'came to know

about k this fact, he moved an application in this behalf,-

‘No relief was given to him and that is why he has approached

the Tribunal, ﬁs(hasimeen_statec above, the cirecﬁion

was givén to him by this Tribunal and the appiicant being
in continuous service obviously gﬁg éntitled Fdr;the_

sélary Q'e.F. from the ﬁate of the order dated 3«7f1991
aﬁﬁ‘the order of the Tribunal is clear that hé will not be
entiﬁléd‘For thé éaiary,’_éuen if the Tri5unai's u;det was
issued later on, _The'appliéant can not be deprived of

his salary’and continuity due the lapses on the part of the

respondent s,

Se It appears becalss of the delay that the
applicani's tase for the regulariséticn was not considered,

but this was ho ground for not considering'tha case,. The

order passed by the Tribunal can not be circumvented or

‘bygrpassed, Accordingly, the respondents are directed

to consider the case of the applicant Fo:,regularisation.
In case any pérson junior'ta him is regulariseﬂ, the
applicant shallfalso,be reqularised with effect from .
that date and obher bahefité shall also be given to him,

"The case of t he applicant shall be considersd for

: regulerisatién within a period of 2 months from the date
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of communication of this order. If mo reqularisation

has taken place in accordance with orders pagsea Qy this
Trivunal, the applicant shall e regqularisea with effect froh
25-10-~1991, within this peria&. With these omsprvations
this application.is aisposed of tinally with no erder as

fo the costs;
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